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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

RAJYA SABHA
STARRED QUESTION NO. 215
ANSWERED ON 05.08.2022
JALNA - KHAMGAON RAILWAY LINE
SHRI MUKUIL BALKRISHNA WASNIK:
Will the Minister of RAILWAYS be pleased to state:

whether it is a fact that the demand for a new railway line from Jalna to Khamgaon,
joining Marathwada and Vidarbha, has been pending consideration of Government for
more than five decades;

whether it is also a fact that survey for this line has been conducted;
if so, the details thereof}

whether Government would take up this project on priority basis for early completion;
and

if not, the reasons therefor?

ANSWER

MINISTER OF RAILWAYS, COMMUNICATIONS AND
ELECTRONICS & INFORMATION TECHNOLOGY

(SHRI ASHWINI VAISHNAW)

(a) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF STARRED
QUESTION NO. 215 BY SHRI MUKUL BALKRISHNA WASNIK ANSWERED IN RAJYA
SABHA ON 05.08.2022 REGARDING JALNA - KHAMGAON RAILWAY LINE

(a)to (e): Survey for new line from Jalna - Khamgaon (155 km) was completed in 2011-
12. As per survey report, cost of Jalna - Khamgaon new line was assessed as ¥ 1027 crore with
Rate of Return of (-) 4.26%. Due to unremunerative nature of the project, huge throwforward
of ongoing projects and limited overall availability of funds, this project could not be taken

forward.

Further, Jalna - Khamgaon (155 km) new line project was included in Capital
Investment Programme 2016-17 at an anticipated cost of T 3000 crore in anticipation of State
Government coming forward to take up the project through Joint Venture but Maharashtra Rail
Infrastructure Development Limited (MRIDL), a Joint Venture Company of Government of
Maharashtra and Ministry of Railways has not yet identified this project for taking up under

Joint Venture mode.

Now, a Final Location Survey (FLS) for Jalna - Khamgaon new line has been
sanctioned in December, 2021 for preparation of Detailed Project Report (DPR). FLS work has
been taken up. Further consideration of the proposal is possible once the DPR is received and

examined based on merits.
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MR. DEPUTY CHAIRMAN: Question No. 215; Shri Mukul Wasnik ji. Not present. I8
RYTT AERTE § FRIT ST W WRFEITE ¥od g+  Reics 81 1. s g1

S1. AT YERaE &S : W%, H 9 A | ¥t FA ot | yu1 el § 6 aRa
DI Uil geic o Iqs U AHeEIS. ..

N ITHA : Ig FIET AT W WG Yold s 3 SR g1 T ST
FTI T GEI H 87

S1. AT GEaRTE di : T2, TR A TG goic 51 & Hau J ol
ot SoruTafer : O g8 arrl S <ioTY, Rorad gEn Awd &) Hidl el Wbl Let me

take up Question No. 216 on Anti-Dumping Duty on import of polyester spun yarn.
...(Interruptions)... Question 215 relates to Maharashtra, and, to a railway line from
Jalna to Khamgaon. ...(Interruptions)... Is your question on this subject?

DR. M. THAMBIDURAI: Yes, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please put your question.

DR. M. THAMBIDURAI: Sir, regarding this Project, the Minister has stated in his reply
that survey for new line from Jalna to Khamgaon was completed but due to
unremunerative nature of the project, the project could not be taken forward. This is
what is mentioned in the reply. Sir, whenever the Members of Parliament are writing
1o the Ministers for new projects, same reply is given. | have also asked one question
regarding Krishnagiri line.

MR. DEPUTY CHAIRMAN: This is on Jalha-Khamgaon railway line.
...(Interruptions)... No, no. Please.

DR. M. THAMBIDURAI: My point is related to what is mentioned in the answer.
About Tamil Nadu, | asked about the Jolarpet-Krishnagiri-Hosur line.

...(Interruptions)...The same reply has been given. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Na, no. Please. ...(Interruptions)...
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DR. M. THAMBIDURAI: Sir, | am asking a question that is related to this.
...(Interruptions ...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... | am moving to the next
question. ...Gnterruptions ) Question no. 216. Shri Sanjesv Arora.
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